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BEFORE THE NATTONAL GREEN TRIBUNAL PRINCIPAL BENCH 
NEW DELHI 
OA NO.-168/2026 

Sri Rajendra Tyagi 
VERSUS 

Union of India & ORS. 

I, M P Singh, Joint Secre tary/Prabhari Vidhi, Ghaziabad Development Authority, 
Ghaziabad in the above niatter hereby appoint and retain Smt. Priyanka Swami, 
Advocate to appear a:t and plead for me/us in the above matter and to 
conduct/prosecute and defend the same in all interlocutory or miscellaneous 
proceedings connected with the same or with any decree orders passed therein, 
appeals and/or other pioceedings therefrom and also in proceedings for review 
of judgment and for leave to appeal to Hon'ble High Court and to obtain return 
of any documents filed therein, or receive any money which may be payable to 
me/us. 
I/We further authorize him to appoint and instruct any other legal practitioner 
authorizing him to exei cise the powers and authorities hereby conferred upon 
the Advocate whenever he may think fit to do so. 
I/We hereby authorize lim/them on my/our behalf to enter into a compromise 
in the above matter, tO execute any decree/order therein, to appeal from any 
decree/order therein and to appeal, to act and to plead in such appeal or in any 
appeal preferred by any other party from any decree/order therein. 
I/We agree if I/We fail to pay the fees agreed upon or to give the instructions at 
all stages he/they is/are at liberty to retire from the case and recover all amounts due to him/them and retain all my/our monies till such dues are paid. 
And I/We the undersigned to hereby agree to ratify and confirm all acts done by 
the advVocate or his subıtitute in the mater as my own acts, as if done by me/us to all intents and purposes. 
Executed by me/us this. ___ day of _2026_rat 

Accepted 

Executant's are personally known to me he has/they have signed by me 
Satisfied as to the identity of executant's signature's 
(Where the executant.' s is/are 
with the language of Vakalat) 

6-5-202 VSignature's H J.S./Prabhari Vidhi 
G.D.A. Ghaziabe: 

illiterate blind or unacquainted 

Certified that the conteits were explained the executant's in my presence in 
the language known to him/them who appear/s perfectly to 

understand the same and have/have signed in my presence. 

Accepted 
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